S.No. 21

IN THE NATIONAL COMPANY LAW TRIBUNAL
HYDERABAD BENCH -1

SPECIAL BENCH
ATTENDANCE CUM ORDER SHEET OF THE HEARING HELD ON
13.07.2022 AT 10:30 AM THROUGH VIDEO CONFERENCE

IA (IBC) 666/2022 in CP (IB) No. 331/9/HDB/2020
U’s 9 of IBC, 2016

IN THE MATTER OF:

NSL Krishnaveni Sugars Ltd ...Operational Creditor
Vs

Trident Sugars Limited ...Corporate Debtor
CORAM

DR.VENKATA RAMAKRISHNA BADARINATH NANDULA, HON’BLE MEMBER (JUDICIAL)
DR. BINOD KUMAR SINHA, HON’BLE MEMBER (TECHNICAL)

ORDER

IA 666/2022 in CP (IB) No. 331/9/HDB/2020. This Application is filed under
Section 12-A by the IRP in the backdrop of settlement of the claim by the Corporate
Debtor with the Operational Creditor vide the joint memo dated 11.07.2022 signed
by Operational Creditor and the Corporate Debtor. The photocopy of the joint memo
dated 11.07.2022 along with Form-FA has been filed by the IRP. Ld. Counsels for
both sides and IRP physically present before the Tribunal. The IRP submitted that
the costs has been paid. Therefore, in the light of the memo, IA No. 666/2022 is
hereby allowed and the order dated 08.07.2022 in CP (IB) No. 331/9/HDB/2020,
where under the Corporate Debtor was put under CIRP by this Tribunal, is hereby
recalled. In the result, CP (IB) No. 331/9/HDB/2020 stands dismissed as withdrawn.
Henceforth the Corporate Debtor will function through its Directors.
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